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BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, AT PUNE

ORIGINAL APPLICATION No. 89 OF 2020

IN THE MATTER OF:
SAMA SIDDIQ OSMAN ...APPLICANT
VERSUS

MINISTRY OF ENVIRONMENT, FOREST &
CLIMATE CHANGE & ORS. ...RESPONDENTS

AFFIDAVIT ON BEHALF OF RESPONDENT No. 2 —
DISTRICT COLLECTOR, MORBI

I, %%%&f@‘ééﬂ*%“?K ........... , adult, having my

office at Taluka seva sadan, Lal baug, Morbi, in State of Gujarat hereby

solemnly affirm and state on oath as under:

have read copy of the application and the orders passed by this
Hon’ble Tribunal on the application on various dates. I am
conversant with the facts of the case having perused the record

pertaining to the case available in my office and am competent to

make the present affidavit.

2. The application complains about adverse impact on the
environment and the ecology of the area because of (i) grant by
the government of its un-surveyed coastal land on lease to private
parties for salt harvesting, and (i) construction of bunds,
destruction of mangroves and obstruction of free flow of tidal
waters by the private parties who have been given the land on

lease. The applicant asserts that the grant of lease by the State
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Government is illegal, in as much as the grant of lease has

adversely impacted the ecosystem. The applicant then alleges

that the lease holders have, without obtaining prior clearances,

destroyed the mangroves, built bunds, stopped the outflow of

water from the river and estuaries and interfered with the inter-

tidal flow of water, thereby violating the environmental laws and in

particular the Coastal Regulation Zone Notification dated

18.01.2019.

Basing the case on assertions and allegations revolving around

these two issues, the applicant has prayed for the following

principal reliefs:

“(@)

(®)

(©)

(d)

(e)

Quash the orders granting leases in CRZ 1A
area;

Issue directions to implement the directions
issued by the Additional Chief Secretary,
Environment Department dated 16.08.2019;

Direct respondent No. 7 and Respondent
No. 9 to initiate legal action against R-4 and
R-5 for building 28.52 sq km bund in the
middle of Surajbari Creek and altering the
creek system amounting to blatant CRZ
violations in the ecologically sensitive CRZ-

1A area;

Constitute an expert committee to
determine the extent of damage to the
coastal ecology by the salt companies and
arrive at a prescriptive formula to assess
compensation for loss of coastal ecology
due to bunding and blocking of creeks (ex.
per square meter / foot length of the bund)
that can be applied to all such cases of
bunding and blocking of creeks and
mangroves  destruction (Damage of
mangroves per hectare for restitution of

environment);

Issue direction to GPCB to initiate legal

" action against R-2 for allotting the CRZ-1A
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category land to the salt companies and for
preventing the course of justice by keeping
the Joint Inspection pending till date
without any reasonable cause or
justification and despite the directions by
the Additional Chief Secretary,
Environment Department to cancel the
leases with immediate effect. Further direct
R-2 to pay part of the environment
compensation from his salary.”

GRANT OF LEASE
3.

Separate applications were made by M/s Real Refined Salt & Allied
Industries Limited and M/s Seaside Salt Private Limited to the
Office of District Collector, Morbi for grant of un-surveyed in the
coastal area for the purpose of salt manufacturing in the year 2018.
Un-surveyed land are such lands for which the government has not
conducted a proper legal designation of borders and has not
registered the use and category of ownership for the land. Such
land belongs to the government, and no private person can claim

ownership over such land.

The application made by these private parties were examined by
the Office of the District Collector, who is the custodian of all
government lands falling within the territorial limits of the district.
Noticing that the said land has not been previously allotted to any
other party and is otherwise available for allotment, as also
observing that the said land is suitable for making salt pans and
carrying out activity of salt harvesting, the Office of the District
Collector, Morbi recommended the proposal to the State

Government.

The State Government independently examined the proposal,
particularly in light of prevailing policy for allotting land on lease
basis to private persons for salt work and salt harvesting. Being
satisfied, the State Government decided to allot baren land in

coastal area of Village Bagasara, Taluka Maliya, District Morbi on

oy
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lease to the private parties. Accordingly, Government of Gujarat
in its Revenue Department passed resolutions in the year 2019,
resolving to allot government land admeasuring 1951 hectares to
M/s Real Refined Salt & Allied Industries Limited and 902.48
hectares to M/s Sea Side Salt Private Limited for salt harvesting on

lease for a period of 30 years.

6. The government resolution contained a directive to the District
Collector, Morbi to execute the formal lease deed. Accordingly, a
formal lease deed has been executed by the Office of the District
Collector, Morbi with the respective private parties for the lands

allotted to them. This indenture contains the terms and conditions

governing the lease.

PERMISSIBLITY OF GRANT OF LEASE
7. The applicant has contended in the application that the grant of
lease by the State Government is bad in law. The legal hypothesis
put forward by the applicant is that it is not open or permissible for
the State Government to grant lease of land falling within the

Coastal Regulation Zone, particularly CRZ-1A area, for the purpose

of salt harvesting.

8. There cannot be any debate on the legal proposition that all un-
surveyed land belong to the government and that the government
is free to deal with the barren or waste land in accordance with
law. The only fetter on the power of the government is that the

of government land should not be in violation of any

policy, prescribed procedure, or any other

action of grant
declared state

provisions of law.

ABSENCE OF LEGAL RESTRICTION

9. The applicant, in the entire memo of petition, has not highlighted

any legal bar on the State Government from granting, by way of

lease or otherwise, any surveyed or un-surveyed government N
il
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land, even if such land is falling within the area of Coastal

Regulation Zone.

The applicant has not pointed out, either in the memo of
application or even during oral arguments, any statutory provision
putting an absolute embargo on the State Government from
making allotment of government baren or waste land, if such land
is situated in Coastal Regulation Zone. I assert that there is no

excluding provision contained in any statute.

The applicant has not spelt out any such bar as contained in the
Coastal Regulation Zone Notification dated 6.01.2011 or 18.01.2019

issued by the Government of India.

In absence of there being any legal restriction on grant of any
government land, including land falling with the Coastal
Regulation Zone area, there exists no legal restraint on the power
of the State Government to make allotment of land, on lease or

otherwise, to a private person for a specified purpose.

The applicant has not alleged, even cursorily, that the grant of
coastal land on lease basis to the private parties herein is not in
consonance with the declared policy of the government on the

subject or that the defined procedure for making allotment of land

has not been followed in the instant case.

Except a bald statement that the grant of coastal land by the State
Government falls foul of law, nothing has been stated by the
applicant to substantiate the said contention. I submit that the
contention of the application lacks is bereft of any legal basis and

deserves to be rejected by this Hon’ble Tribunal.

ABSENCE OF JURISDICTION TO REVIEW LEASE

12.

The propriety of action of the State Government in granting lease

of the un-surveyed land, which undoubtedly belongs to the Statoeéf
§
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Government, cannot be questioned in proceedings before this
Hon’ble Tribunal.

The National Green Tribunal Act, 2010 confers upon this Hon’ble
Tribunal jurisdiction to hear and adjudicate all ‘civil cases where a
substantial question relating to environment (including
enforcement of any legal right relating to environment) is involved
and such question arises out of the implementation of the
enactments specified in Schedule I'. Schedule 1 enumerates the
following Acts:

(i) Water (Prevention and Control of Pollution) Act, 1974;

(ii) Water (Prevention and Control of Pollution) Cess Act, 1977;
(iii) Forest (Conservation) Act, 1980;

(iv) Air (Prevention and Control of Pollution) Act, 1981;

(v) Environment (Protection) Act, 1986;

(vi) Public Liability Insurance Act, 1991;

(vii) Biological Diversity Act, 2002.

Undoubtedly, the Hon’ble Tribunal has wide jurisdiction in all
cases involving violation of provisions of environmental laws;
however, the jurisdiction would not extend to examining the
legality, propriety and correctness of government action which

does not violate any provisions of environmental laws.

The application does not indicate, much less with reasonable
specificity, any provision contained in any of the abovementioned
Acts prohibiting or restricting the State Government from granting,
by way of lease or otherwise, any surveyed or un-surveyed
government land, even if such land is falling within the area of
Coastal Regulation Zone. The applicant, in the entire memo of
application, has not alluded to any prohibitive or even restrictive
clause contained in the Coastal Regulation Zone Notification dated
6.01.2011 or 18.01.2019 issued by the Government of India. I
assert that the grant of waste / barren / government land is
regulated by the policy framed in this behalf by the State
Government and that exercise of discretion by the State
Government of making allotment under such policy does not

offend or fall foul of any provision contained in any of the abovm@é
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mentioned 07 Acts, thereby clothing this Hon’ble Tribunal with
jurisdiction .to hear and adjudicate the issue of permissibility
and/or propriety of grant of lease in coastal area within the

territorial limits of the State.

In absence of there being any legal restriction on grant of any
government land, including land falling with the Coastal
Regulation Zone area, no legal right is available to the applicant,
which is sought to be enforced by way of present proceeding.
Except bogus claims of violation of environmental laws by the
action of grant of land simplicitor, the applicant has not been able
to advance any legal submission justifying invocation of
jurisdiction of this Hon’ble Court on the aspect on the challenge to
the grant of lease. The application to the extent it calls for

examination of the right of the State Government to make allotment

. of coastal land for salt harvesting as also propriety of the grant of

lease to the private respondents by this Hon'ble Tribunal in the

present proceeding is thoroughly misconceived and not tenable in

the eye of law.

ABSENCE OF DIRECTION IN COMMUNICATION DATED 16.08.2019

16.

The applicant has contended that it was obligatory for the District
Collector, Morbi to cancel the lease, ordered to be allotted by the
State Government, in light of the direction given “by the Additional
Chief Secretary, Environment Department dated 16.08.2019”. The
applicant has not placed on record any communication dated
16.08.2019 authored by the Additional Chief Secretary,

Government of Gujarat. [ state that there exists no such

n. The applicant seems to be possibly making a
ommunication dated 16.08.2019 addressed by

communicatio

reference to C
Deputy Director (CRZ) in the Ministry of Environment, Forest and

Climate Change, Government of India. This letter is annexed at

page 81 of the application. The letter is addressed to the Member

Secretary, Gujarat Coastal Zone Management Authority. The
communication mentions about receipt of complaiw the
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Ministry from the applicant alleging “large scale destruction of
Mangrove forest, Mudflats, river, Estuaries by salt lease holder
companies in illegally allotted area by Revenue department of
Gujarat” and requests examination of the said complaint by the
Gujarat Zone Coastal Management Authority, which is the statutory
authority entrusted with the duty of protecting the costal regulation
zones. The letter does not contain any direction, much less a

direction to cancel the lease.

The reliance being placed by the applicant on this communication
for the purpose of seeking cancellation of the lease granted by the
State Government is totally misplaced. As a corollary, the prayer
for cancellation of lease on the basis of this communication lacks

merit and deserves rejection by this Hon’ble Court.

OBJECTION BY DEENDAYAL PORT AUTHORITY

18.

19.

The applicant has stated that the Deendayal Port Authority had
objected to the grant of land on lease to the private parties. It is
pertinent to mention here that Deendayal Port Authority has not
laid any challenge to the non-consideration of its objection or the
subsequent decision of the State Government to grant un-surveyed
coastal land on lease to the private parties. Further, Deendayal
Port Authority does not appear to have authorised the applicant to
espouse the cause of the Authority. If the Authority feels
aggrieved by any action of the State Government, including the
action of granting on lease to private parties any coastal land for
salt harvesting, it would always be open to the Deendayal Port
Authority to challenge the same in accordance with law. As and
when such challenge is made by the Deendayal Port Authority, the
same shall be suitably defended by the government.

An attempt on the part of the applicant to piggy-back on the
objection raised by the Deendayal Port Authority to the grant of
lease of coastal land is self-defeating. Deendayal Port Authority

had objected to the grant of lease not on the ground %@ri’eing
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impermissible to make allotment of land in Coastal Regulation
Zone area, but because the said area of land was previously
allotted to it. There is an implicit recognition in the objection
raised by Deendayal Port Authority about permissibility to given
away coastal land, including one falling in the Coastal Regulation

Zone, by the government.

IDENTIFICATION & MAPPING OF LEASED LAND

18.

19.

20.

21.

The Office of the District Inspector of Land Records, Morbi and
Kutch have jointly carried out the exercise of identifying the area
of 1951 hectares leased to M/s Real Refined Salt & Allied Industries
Limited and area of 902.48 hectares leased to M/s Sea Side Salt

Private Limited.

The present application pertains to the legality of grant of land on
lease to the private parties. The applicant has not prayed for
examining the legality of the grant of land on the ground that the
leased land belongs to the Deendayal Port Authority and therefore
the State Government had no authority in law to make allotment of

such land on lease to the private parties for salt harvesting.

Nevertheless, a strange contention was raised by Deendayal Port
Authority — as a respondent in the proceeding, during the course
of hearing of the present application that the area of land leased by
the State Government to the private respondents herein belongs to
the Authority and therefore issue of ownership shall have to be

settled between the parties. Such submission was wholly outside

the scope and ambit of the petition.

The local administration, at all times, was confined to identifying
the boundary limits of the land leased by the State Government to
the private respondents herein for salt harvesting. However,
insistence was made on the part of the Deendayal Port Authority to
have their area of land be measured and demarcated by the local

administration. As the request by Deendayal Port Aumwas
v
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beyond the scope of the present proceeding, the said request was
not accepted by the local administration. However, every attempt
was made by the local administration to involve the Deendayal
Port Authority in carrying out the exercise of demarcating the area
of leased land. It is because of continuous raising of objections by
the Deendayal Port Authority, coupled with the fact that some of
the area under survey was affected by cyclone and torrential rains,
some delay occasioned in completing the survey. Also, the
enormity of the area under survey also consumed additional time
for completing the assigned work. Additionally, the search and
availability of record from the year 1955 onwards contributed to
the delay. I submit that the delay was not deliberate or intended to
defeat the orders of the Hon’ble Tribunal. I tender apology for the

unintentional delay.

Today, the survey has been completed. The entire area of land
leased to both the private respondents has been visited, identified

and demarcated by the Office of the District Inspector of Land

Records, Morbi.

The entire area of 1951 hectares leased to M/s Real Refined Salt &
Allied Industries Limited and area of 902.48 hectares leased to M/s
Sea Side Salt Private Limited is found situated within the limits of

Morbi district.

The entire area of leased land is found to be within the notified port

area limit of Navlakhi Port.

A claim was made during the conducting of survey and
measurement by the Deendayal Port Authority that the area of
leased lands actually falls within the limits of notified area of
Deendayal Port Authority. Despite grant of reasonable
opportunity, the officials of the Deendayal Port Authority could not

produce any documentary material before the District Inspector of

sl
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Land Records showing or suggesting that any portion of the leased

area falls within the limits of their notified area.

District Inspector of Land Records has informed that there appears
to be overlapping of some area between the Navalakhi Port and
Deendayal Port Authority. This overlapping is noticeable on
superimposing the co-ordinate map of Navlakhi Port (Gazette
Notification dated 21.11.1955) and co-ordinate map of Deendayal
Port Authority (Gazette Notification of 1970). Also noticeable is
overlapping of some area forming part of the Cher Reserved
Forest and Deendayal Port Authority. Some portion of the leased
land falls in the overlapping area between Navlakhi Port and
Deendayal Port Authority; however, no area of leased land falls
within the Cher Reserved Forest or the area overlapping between
Cher Reserved Forest and Deendayal Port Authority.

A copy of the map sheet showing the area of land leased to both

the private respondents is annexed herewith and marked as

Annexure R-1.

SUPERIMPOSITION ON APPROVED CZMP

24,

25.

The leased area or the area under reference was superimposed on ’
the approved Coastal Zone Management Plan of the area (GJ 208,
GJ 204, GJ 219 and GJ 220) prepared by National Center for

Sustainable Coastal Management, Chennai as per Coastal

Regulation Zone Notification, 2011.

Based on analysis, it is observed that sizeable area of land leased
to Seaside Salt Private Limited falls in CRZ-1 (A) area - areas that
are ecologically sensitive. As against that, only a marginal area of
about 3-4% of the total area leased to Real Refined Salt & Allied
Industries Private Limited falls in CRZ-1 (B) area. A copy of the
approved Coastal Zone Management Plan for the reference area

with superimposition of the boundary of the leased land is

annexed herewith and marked as Annexure R-2 (colly.). M@']
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26. The approved maps with superimposition of the leased area
together with the analysis shall be submitted by the Office of the
District Collector, Morbi to the District Level Coastal Regulation
Zone Committee and the Gujarat State Coastal Zone Management
Authority for consideration while scrutinising and appraising the
proposal of both the private respondents herein for grant of CRZ

clearance for performing salt harvesting and salt works activity.

CONCLUSION

21. The Office of the District Collector, Morbi assures to extend all
possible cqoperation to the other statutory authorities in discharge
of their official duty, and shall abide by all reasonable directions as
may be issued by the Hon'ble Tribunal in the present proceeding.

Ay

EPONENT

VERIFICATION

' 41
Verified at /(4”7’5/ on this /4 day of August, 2023 that the contents
of the above affidavit are true and correct, nothing stated therein is false

and nothing material has been concealed therefrom.

v

(sl poskaotisi Ay

Solemnly affirmed before me

by.Se\ f ce.m, t\lq-:lq\f?q'»-\)

Whom | personaly know

Executive ﬁagistrate

Morbi.



g1 — — = — — — = T — — e — — —— —
——— | . -—_ e H‘_ ...... . —— . —— — — I—— o e ’ . - -
Tl e = £, e ] [ - 3 Ft - - -
- = r Tow o el FRL U e 558 T = z - - - =
= Al L = - ws - 1 nﬂ'ﬂd
-2 ey - _—L___:_‘-r _I_..F ". 1 . gy oS =l .5 | i - . X L . e . =4 - a

4
¥

X Fishing Harbours

4 Fish Landing Gentre
Road
Raitway Line

—— Bund

—— High Tide Line
Low Tide Line

«=—— MunizpaliOther Urban Areas
Village Boundary

~——— Taluk Boundary

=+ee= State Boundary

22 Survey Plots

"7 port Limit

P I

[ ] Ecologically Sensitive Zone
V7 Breskwater or Jatty
Diversion of R eserved Forest

CRZ Lines & Boundary

+ +  Hazard Line
- == 100 mLine in CRZ Il Area
- = = 200 m CRZ Lime - NDZ

CVCA Boundary
" ' Sand Dune Beyond CRZ Boundary
= CRZ Boundary

{800 Line, 100m ko By, 100 m of widih of (he creel
wihichawed i 218 20mg i 1da nfuenced wator todies)

CRZ CATEGORY
CRZ-1I

B crRZ- 1A

EESS 50 m Mangrove Buffer Zone - CRZ 1A
CRZ - 1B

CRZ -1l
CRZ - i

CRZ -

Mo Development Zone
200 o 500 m from HTL

CRZ-IV

CRZ - VA
I crz-ve

kB
lIII

e P
I

| DATA SOURCE

Iy Habanal Cener for Susianabie Cosstal Marsgemer
Th HTL, LTL, 2) CVCA, 1) CRE Lines
dj CRE - A
Sp InTESIruechs s (aciied §uS B Lghmouss.
Eeemakwates or bafy

1) Survery of India
1) Haraed Ling

I Gisserat Sale Connlal Jono Manogomont A dhority
" | Admrvsirative Boundaries, 3) iInYestnicise laciies such o5
Fmn Landaing Cenire, Fanhing Hartour,
¥ Ecologically Sansgilve Zoirs ic

ABBREVIATIONS

CRZ ‘Coostal Reguintion Zone

HIZ Mo Desslopmant Tore

CVCA MMQ_N-I



Admin
Typewritten Text

Admin
Typewritten Text

Admin
Typewritten Text

Admin
Typewritten Text

Admin
Typewritten Text

Admin
Typewritten Text

Admin
Typewritten Text

Admin
Typewritten Text

Admin
Typewritten Text

Admin
Typewritten Text

Admin
Typewritten Text

Admin
Typewritten Text
ANNEXURE-R 1


%
e

PSS

R

S

70°2730°E

23°5'0"N

70°30'0"E

COASTAL ZONE MANAGEMENT PLAN

PAKISTAN

Kachchh

Arabian Sea

Legend

E:] Coastal Districts Having CRZ
Districts Out of CRZ

F 42 E 8/NE

L
I F 42 K 5/NW F 42 K 5/NE

GUJARAT

Sheet No: F 42 E 8/SE

Projectiion :- UTM  Datum :- WGS 1984 Map No. : GJ 203

Rajasthan

AT AR

i &
U -

é Fishing Harbours

L Fish Landing Centre

= Road
Railway Line
- Bund
— High Tide Line
Low Tide Line
=== == Municipal/Other Urban Areas
Village Boundary
Taluk Boundary
State Boundary
Survey Plots

Port Limit
Bhachau Ecologically Sensitive Zone
o i Breakwater or Jetty
F 42 E 12/NW i ]
Diversion of Reserved Forest

Lines & Boundary

Hazard Line
100 m Line in CRZ Il Area
200 m CRZ Line - NDZ
CVCA Boundary
' Sand Dune Beyond CRZ Boundary

CRZ Boundary

(500m Line, 100m for Bay, 100 m or width of the creek
whichever is less along the tidal influenced water bodies)

CRZ CATEGORY
CRZ -1

B crRz- 1A
50 m Mangrove Buffer Zone - CRZ IA
CRZ - 1B

CRZ-1I

F 42 E 8/NE CRZ - Il

CRZ -1l

No Development Zone
200 to 500 m from HTL

CRZ - IV
CRZ - IVA

B crz-1vB

I

DATA SOURCE |

1) National Center for Sustainable Coastal Management
1) HTL, LTL, 2) CVCA, 3) CRZ Lines,
4) CRZ - 1A
5) Infrastructure facilities such as Lighthouse,
Breakwater or Jetty

Il) Survey of India
1) Hazard Line

II) Gujarat State Coastal Zone Management Authority
1) Administrative Boundaries, 2) Infrastructure facilities such as
Fish Landing Centre, Fishing Harbour,
3) Ecologically Sensitive Zone etc

ABBREVIATIONS

CRZ : Coastal Regulation Zone

NDZ : No Development Zone
F 42 K 5/NE CVCA : Critically Vulnerable Coastal Areas

Certified by

X

National Centre for Sustainable National Centre for Sustainable Gandhinagar. Management Authority
Coastal Management, MoEF & CC Coastal Managementt, MoEF&CC * MoEF & CC, Government of India

Technical Scrutiny Committee

Concurred by Approved by

r

/

i

O Director (Environment)

s e

Government of Gujarat |
Fprest & Environment Department Nati tal Zone

NCSCM

National Centre for Sustainable Coastal Management
(Ministry of Environment, Forest & Climate Change)

L R BB )

Chennai - 600 025

Prepared for

FORESTS AND ENVIRONMENT DEPARTMENT
Government of Gujarat



Admin
Typewritten Text
ANNEXURE R - 2(COLLY.)


.
.
.

-

23°7'30"N

23°5'0"N

23°2'30"N

70°30'0"E

70°32'30"E

70°32'30"E

\

Y

ety

e

Pt |
e\«
2 217-\5 T

560

70°35'0"E

Vs
v

A

87

\
=
250

X
L

Maliya

Vavaniy

B
ler T

70°35'0"E

Plau g

[La17My
167
|,

B AN
(1445 S
14 <145 S A
e %153:;\15415& i
.t Bagasara - g

52 152 18

';\@53‘ e

R 255 \—2ad|
= Bhavpar \

258 i

Lo 131\
i

132 (33216217

70°37'30"E

=
o
e
(%]
N
=
)
)
=
™
N
T2 (5
70°37'30"E

COASTAL ZONE MANAGEMENT PLAN

Revised

Legend

NS
R Lighthouse

I Port

é Fishing Harbours

,{L Fish Landing Centre
s R
==== Railway Line
e S BRI O]
— High Tide Line
— Low Tide Line
=== == Municipal/Other Urban Areas
Village Boundary
—— Taluk Boundary
=== State Boundary
| 22 | Survey Plots
=" "1 Port Limit
[:_] Ecologically Sensitive Zone

| Breakwater or Jetty

Diversion of Reserved Forest

CRZ Lines & Boundary

~—— Hazard Line
=+=+= 100 m Line in CRZ lll Area
===+ 200 m CRZ Line - NDZ

CVCA Boundary
[’ sand Dune Beyond CRZ Boundary
CRZ Boundary

(500m Line, 100m for Bay, 100 m or width of the creek
whichever is less along the tidal influenced water bodies)

CRZ CATEGORY
CRZ-1

B CrRz- 1A
50 m Mangrove Buffer Zone - CRZ IA
CRZ-1B

CRZ- I
CRZ- I

CRZ -1l

No Development Zone
200 to 500 m from HTL

CRZ-IV
CRZ - IVA

B crz-1vB

DATA SOURCE

1) National Center for Sustainable Coastal Management
1) HTL, LTL, 2) CVCA, 3) CRZ Lines,
4) CRZ - 1A
5) Infrastructure facilities such as Lighthouse,
Breakwater or Jetty

I) Survey of India
1) Hazard Line

IIl) Gujarat State Coastal Zone Management Authority
1) Administrative Boundaries, 2) Infrastructure facilities such as
Fish Landing Centre, Fishing Harbour,
3) Ecologically Sensitive Zone etc

GUJARAT
al a () /]
Proje Da
Rajasthan
® Gujarat PAKISTAN
flacoes. ol ol
|
T : {
Arabian "L"\' [T
P a i 4
] / 117
KNl 1 Abmedabad
‘ IWT 1 /:\l Morisbi
T
R } qm (W . 2]
= Devbhumi Dwarka i ) Y E | vadodara
#@ =
: JM Bhavnsga.:}‘ -
-hﬁ" Junagadh %QL; St 2: _EE
Ty i
Arabian Sea e -4 a3
LI _5
E;,_y;wa
Legend £
Y
l:l Coastal Districts Having CRZ §
Districts Out of CRZ §
i [otiians ~ / i “‘ // G \\,
\ (
o Bhachau \ N Runn of
‘\\ % i . /,,A \“
F42E8INE | F42E12INW F 42 E 12/NE ;
| [ N
| ‘ [ ok : \ e
F 42 E 8/SE ‘F42E12/SW-| | " F'42°'E 12/SE._
‘ R ‘
:l/l ‘ \ ,«’f \
L  Maliya
i .
o '\«\ i v i (
o T~ S 2 -
F 42 K 5/NE J "\\
: /N L o
P Morvi
F 42 E 12/NW
| |
bl |
|
\ 1
| |
|
| ,/// <]
£ 4
o /
- I 4 PR 1 e ST o AR SRt T /
F 42 E 12/SW | -
- | _
| (ﬁ ™ _~"'Bhavpar
g \ ’
A
\ Bagasaral
// '\\" \‘\
A e
| h | o {
£ |
| P
f / (
| /‘ E | . .
ML 3 / ; Vawvaniya. | e
y: |
/ |
f ;
| F42'K 9/NW

ABBREVIATIONS

CRZ : Coastal Regulation Zone
NDZ : No Development Zone
CVCA : Critically Vulnerable Coastal Areas

PREPARED AS PER COASTAL REGULATION ZONE NOTIFICATION, 2011

Verified by

Certified by Concurred by Approved by

Coastal Management, MoEF&CC

Prepared by
NCSCM

-

Msﬂ' (é@. TH. =aSarer)
’Z‘T . H.
N _ K KHARKWAL)

'§'/Scientist 'E'

s

; g A, 79 w6 weary uRad wane

o jrector (EnV|ronment) Min.of Environment,Forest and Climate Change
. .--.Q‘ - el " Government of Gujarat Bt Rk A Delhi "
DIRE E qrest & Environment Departmen Nationa astar Zone
National Centre fir Sustainable Gandhinagar. Managerent Autifority

* MoEF & C(/Governprent of India

National Centre for Sustainable Coastal Management
(Ministry of Environment, Forest & Climate Change)

Chennai - 600 025

Prepared for

FORESTS AND ENVIRONMENT DEPARTMENT

Government of Gujarat




70°25'0"E

70°30'0°E

COASTAL ZONE MANAGEMENT PLAN

'11094/31092 B ‘ 1036/ qorme e A 0453050 1061 T T A B EIAT 7 T G
1096 Jooas ; Y P R j = E \ 8 fioe2 1067/ ¥ iy j [ | oot 11 \U107X\1‘|f;508 33 23 1 popS e 172 /1—65 ':'TLW
19687/ ~ / / v 6 - tp0r2 {020/ 4 J ! £ 1 ja g o8 /177 B w«—- G U .’ A R A I
089 —h UL / f DI O56 3 1063\ f 1071 """ i 17973 ,@"T
i | P ) «
034/ ‘ﬁ 1021/1 { N 179/1 -—*“*-‘—— g

151

| ; r 4 ¥ “ N ) /

jroz i T oy YAl ¢ S ; . e i/ 541 ‘ 193/1 \ ‘ / Iyl Nl .

BN \GRL sk T o e TR, Bt | = # ‘/mf; lg 8T ) e A Sheet No: F 42 E 8/NE

9411 i / L ‘4' \' i | J | N ) . g it ] . g ‘ A ’ . : |
| | | | i I = 12 E'XWM i e @ el Projectian :- UTM  Datum :- WGS 1984 Map No. : GJ 219
el 102:j1 D15 = \\%r’:%v b i g
10%8 /M«j . el i ’ L | /- l" ( ; 712/{\ \ \
VO“ dh A_‘/ 1025\ ’”"3% \q\y 1078 \ i ) \ | \ e Sﬂ* v L - i /f\ 23(1 /\ = \232\— o f \515,1\ s/ N & /,

I
1
e \512,513\

\
e
1 1]
L ‘ . ,»«\514/2 ). cied / 523 |
\ i Py

\ e }“ 51411

v o

N
5
=

I Y
247
A 25
b

1027 R lzl. .
1014
1013 j[—w—mmr\ \
N \L\wssn r
‘ \ ‘ P2 0 \——J
@}5/1 A / N 1010
4/ i 1 ) g L
\ 1742 !( 44/3\ \ k P \/\ S
Nl 1021 PR S GEEE
. / #

\ / j
!

379

ot

/

& Rajasthan
PAKISTAN

Wy 1 4 4 i \ 2 5 /." y - - \\ = t
- \618f2 4 - — i 1 o . R ‘e, ) < / i gl \r W 3’J = L i e Legend
,\59&/1 \ AL @ngn ) /e : O P \ ) ) : 5 , Ry ,,LJT[ . L ]/ : IM,\\_f/L,) . By
—\ ,518/3 /v— ~"" 69914 . i = . ) i ¥ / [ i r 7 J
T e ﬁ Lighthouse

?09%09/21 408 [ af .“””‘ ; . ! . i Port
r L 1 { ! . L. j s

R 5”3\\\ ron WW s : j ' ; - \ Ao/ fon| ‘ i — e H é Fishing Harbours
7:6 4 //B haChau1'\154/ i i J\'idfé;\z\so/k b 0 / | i i / : g i b i Lkl | \ : B i \’\}1'”1‘ 1“ I o Ahmedabad J
Y i )
/B ERT e 3 : . Fish Landing Centre
bl JJamnagar 14
9155 50 TR D
! | Devbhumi Dwarka " > 1
(’ \ Tt 1 L)
%194 » Y’\“ : i -}“@ — = === Railway Line
L Ly \.v/ \\. \\ e 1 5 £ Bmvnagait B d
XA 1 \/ % / : e sliod ‘/1 / P J e i L] -é Pt _Amrei 1A R un
776’}\};14\ \IAmahyara \ \’ i oy i ~ S - _iq g‘ £ j—d By —— I i i
¢ %wmmm e _34 ngh Tide Line
Arabian Sea s i) b Low Tide Line
7311
e ’;E 73@7 s : === == Municipal/Other Urban Areas
5 '
375/4‘} A\ - Sre—
* \ <7 [ | Coastal Districts Having CRZ Wi Bo

=== State Boundary

Lizj Survey Plots
=" ! Port Limit

Ecologically Sensitive Zone

77| Breakwater or Jetty

Diversion of Reserved Forest
CRZ Lines & Boundary

Hazard Line
\ = : : =+=-= 100 m Line in CRZ lll Area
R . ot | - = = 200 m CRZ Line - NDZ

Districts Out of CRZ

Maharashtra

" 204 /\ \k >
b
/ 305 / ! ﬁf’ﬁ;\ ‘\--"J

\ 302/1 ‘

302/2

/ 306/@7/ ?03/7

23°12'30"N

Fa2E7SE . | 0

B;iachau

N CVCA Boundary

42 W S

I — .. + . Sand Dune Beyond CRZ Boundary
CRZ Boundary

(500m Line, 100m for Bay, 100 m or width of the creek
whichever is less along the tidal influenced water bodies)

CRZ CATEGORY
CRZ -1

B Crz- 1A
50 m Mangrove Buffer Zone - CRZ |IA
CRZ-1IB

CRZ-1I
CRZ- Il
CRZ -1l

No Development Zone
200 to 500 m from HTL

CRZ-IV
CRZ - IVA

B crz-1vB

G \/’\

)
‘éam\ 637/13

4

F 42 E 8/SW F 42 E 8/SE Fa2E12SWS | /

\F 42 E 7/SE .
Chhadavat

e
/ ]

Amailiya

[DATA SOURCE

/| 1) National Center for Sustainable Coastal Management
1) HTL, LTL, 2) CVCA, 3) CRZ Lines,
4)CRZ - 1A

! i S g \ \ ; e . 5) Infrastructure facilities such as Lighthouse,
’’’’ ‘ % 0 i : , e — = e : : £ i Breakwater or Jetty

-F-42-E-8/NE

| I1) Survey of India
1) Hazard Line

1) Gujarat State Coastal Zone Management Authority

1) Administrative Boundaries, 2) Infrastructure facilities such as
Fish Landing Centre, Fishing Harbour,

3) Ecologically Sensitive Zone etc

ABBREVIATIONS
CRZ : Coastal Regulation Zone

| |NDZ : No Development Zone

| CVCA : Critically Vulnerable Coastal Areas

F 42 E 8/SE

PREPARED AS PER COASTAL REGULATION ZONE NOTIFICATION, 2011
Certified by Concurred by Approved by

Scrutinized by

(o

L
Director (Environme
_-_Q.‘ %A’L uovernn(1ent of Gu;ara?t) Vs *
Technical Scrutify Committee DIRECWOR florest & Environment Departmend astal Zone
National Centre for Sustainable National Centre ffor Sustainable Gandhinagar. Management Authority
Coastal Management, MoEF & CC Coastal Managennent MoEF&CC * MoEF & CC, Government of India

Peprd by ‘
NCSCM

National Centre for Sustainable Coastal Management

(Ministry of Enviironment, Forest & Climate Change)
Chennai - 600 025

Prepared for

FORESTS AND ENVIRONMENT DEPARTMENT
Government of Gujarat

70°250°E 70:2730'E 70°30'0"E




562

70°3200° 70°35'0"E 70°3730"E

\ Wi ‘ , ; _ LB B COASTAL ZONE MANAGEMENT PLAN
S B I e b= g i L ) Bl A i el Y = S AV GUJARAT Revised

23°15'0"N

§

1030

3 \_»
016"
jansy

f\r I e P

i g . \ 970
) /,/”séaa i e - ‘ e ~ \ . \. b \ : \ ( \ , b

a ‘ . i Laliana : - | ] \ poa/1\ >4 . - ,

59812

aliyara.

o
217 %15\215 \ g
\ 3 gl N V8 \13/3|

1 3213
g

1 2 b, 3 ' 1 { 3 i / T i \ \ / i/ | / b !
A U N NG R A . . | ) Ly ; | : ; A Ny \ s L A 2182 27904 ;
\ Aagen \ NG i ¢ X 529 | f \ Al - i / ot ¢ \ NGl il ] . M, 32502 \ . >
4 3 (3t BN 3\ 0 230011 | < > \ 1 i e \ \ : { \ 4308 : X | \ o5l =
et =T § / | e B .Tm;,,,,...«ﬂjﬁ//«>\\x/\ = pe e \ <2262 s\ | By Ao ~ 4 ‘\ \ Yy R ! \ N y

142012 / - i | | \ Ve ooy N 4 el ol 2 . - - \ < \ 2\ $ - ) .’ (0 e 13121 N

1 aoe | S - s \ ' 2 o ! \ R4S e P S \ ; \ NN i 4 \ A7\ T\

\ i / / | ie s N\ \ : / : i iy ~

\ X 250
| 304 | 303
|

il \
|

- o
| et N T / \ ¢ ; i 5 : o N, ‘2851 o e
L - B L:._,—“ Al | \ ; \ 2 ] g i o 8 ‘ & - \ b ’ / e NG/ J ¢ i L 7 \‘352\”1“305 i

an L G \ e : . :
/41212 {4121 / : - ! M & N i N 1 : ar2 : | S0 A -4 o v N ! i e b4 : \ : 45 I\ ”
? } | it ‘X 9 . \ \ L, = \ e 6% < e \ - s Y/ i 9 " o f Raiasthan
( = s : > \ = 3 1202/ b / \ Ui < /lse jasthal

® Gujarat PAKISTAN

/ A
{40t por2

702/, g W gy i ’ il mECER 173_’{\\ S
] o & Ou hesn] 133., o \ T a7an 2
/ \ ; / 1\ by

Legend

i
1054

¥

A \\\71 1 55/\5\/
10!
11134/11955 b A

] ?& Lighthouse

I Port
Bobe b 8 : X Fishing Harbours

Ahmedabad

R

/4832 ) agii™
ok e Kachchh

| | /

sos\ qm!ﬁ 1551 { { | | S | / ! > e / 1 % ol W 0 | - \ g o Lo
161472 16 617 S / y 24873 / P { ¢ i E BN b 1267 B e 2 Ui i i
i \“ i | 618 S Lf 555 i L y [ -

| 3

e ] Bou ¢ : X . e ‘ \
i N J ol : il / A ‘& ! £ \ A / 1262 / 4 . \ ] x

,SL Fish Landing Centre

8] === Road

) 1 E | vadodara
= ===== Railway Line

uchy

I | { Y LAl {7 S g -~ i 2 /8 LR S\l 3 IO 4 \ - ’ g R R | o y ‘,1 . i R
T | ] g A 599/1q\ 607 Tt f A E / g \/ - I - 9 o \ \ ¢ s ’ W e e e ».ﬁ,,f T
B e Ty ok ks [0, \ ~L_ L Jiliteast" 78 P y/ Sy . S, . B4 51 TR & \ 2 i e . \ 1261 | 1200 |
lss0r2| se01 bseris59 L — A 9136981 \ \ T [ \ ‘ e el i e b i 5 T 0 e ~ : e
pot DR iz 556 8 8 I N1 \ f / \ | [ / \~~"679 7 Sl I 1 690 / Ll \ ~ -
L o TR %o / \ i i ) ‘ \ = 7 i _/ . | Y | REENRE N DS 1
\ \ 4 | 3 o - e \ e R | A | = iz | \ { ) | / o —\ - i =
#92 \oord son | sss | n i : g ort - ‘ - - 7 — e ‘ ARl ; { /| | Tan %2,2 e - fonfao;z (}30,3\‘ 11432
4 e { | LT e 0 T | t S i P | / | /¥ e~ h | T e v
s S i 2 | T N\ 1asn
; . A /

ol ] . B \ g i !

il 5 Lo / e o041 ] { s Nt W 5612 ¢ I &

e 1 71112 /711/1 i /» \ < of < 4 \ \ % \ \/ . ‘11 1 11 e AR y 1t < Al Y g e A \

= [724/?%?{1 —t % 8 2’# ’ | R | TR \\\/4/ 142 %/" 1 | / ; Wl — i e, \S 8 \ EN

\ S
.~ Amreli o
e 1 - Junagadh vl . = B
g RGNS -~ N A : A Ve ‘ | \ = ! | 2% i 1 o O —— High Tide L=
e, 7 | 780 & e 11029 \ AL e : i | 4E - ‘ | \ T ) )
- L e IR S ' Ay i S A e | | e b g ,r ) \ Arabian Sea o R A HeH — Low Tide'Eine
i i \ \ & i i = i il ¥

: | 1038 ) :
701 / laaqn’) 103972 \ .. =

i T

\

e

LRl
1
i
4 |

LEL

{
|
i
|

i
2]

768

~ 70811 |

] i . 0 o
* - - , 7 —o I o
by i i \ L 77 0611/

/
T \ o A . . /708
Toarroga, T //\753\“ M L \ g \ = _,_\\\\77,58/2’7 osl 7 7ot
782 | 1 Py ! | ’ L . | \ Il e ‘ \\lf\ /707 \/

=== == Municipal/Other Urban Areas
Village Boundary
Taluk Boundary
=== State Boundary
\ 1‘57’1‘\55'2\\11?»'&;;;& « i B el , ‘ @ | 22 | Survey Plots
o 1 N Do BN = =77 port Limit
Rapar| [ Ecologically Sensitive Zone

i | || "7 Breakwater or Jetty

“Ea2E1USE | | N

L Vaisad

ELL
|SEmE

e

il e\ g}“’“ Lok ! e TR (LRI e NG b Legend

L et i) ‘ (2 ' S N S ;

\1151/1 )»1?16175 P \\1163/1 I«rl/ e : /Lﬁ“\ S :‘ Coastal Districts Having CRZ
; |\ 11062 oo Sl

2 | \ 1 3] T e s ] B | ! / | )
1T N ooss Gl | PP o R R e T E (o 2 Districts Out of CRZ
v i e L/ \

| /
A/’/,"/ /—/ e (U Y
hgﬁhrau oaareAT

\ | P 3 - SRy
Aoargarr| 8 | ﬁ ‘ 1esse : P
[ | _%ag8/194812 e 8/1¢ { S et 1009&*\
36/3;./()7'//'»*" e V" \ 1027 77N

\

\ N ioo
1008\ 1100422]
\ \\«\ o=

\

e

> L7 162
5
\

Maharashtra

1023

), V«.\ e A\
\790 Goag
\ e

LAY ; [ Vi
1 . *r%"-"é)‘—‘%’v-f

\ 117 .
AN = ‘ k AR
y ! N W \ g g - T | %94 ~ AN | % . G K N\
704 \ K N g VL~ R] ™ N > 019 NNy | H7BK

i
p— —~—

23°12'30"N
23°12'30"N

/ Diversion of Reserved Forest

CRZ Lines & Boundary

~——— Hazard Line
=+=:= 100 m Line in CRZ |l Area
=== 200 m CRZ Line - NDZ
' Fa2 ] : 1 CVCA Boundary
‘ '}l [’ sand Dune Beyond CRZ Boundary

! i ~ CRZ Boundary

4vV—¥-¥
| (500m Line, 100m for Bay, 100 m or width of the creek
i |~ whichever is less along the tidal influenced water bodies)

P CRZ CATEGORY
y CRZ-1
s |« F42E 12ISE,
F 42 E 8/SE Fa2E12sWE | / | * Malyarr des Bl CRz- 1A
e ' s 50 m Mangrove Buffer Zone - CRZ IA

CRZ - 1B

/ T o CRZ -1l
——-aliana— B CRZ-1I

3 : ,‘ , e il M "N ": \ : 4 i e . VXN *s\ _; 1 L N ‘ y \ L g CRZ'III

Amaliyara \

3
N\

%) )

e\ b 068 |} L~ 3 X : % i d \ D A

B s 9693 | | K | : ME G i | 1 \ 20N \ St " @ i / & i S A / . Pt Fig - .
BRI N % y | 2 s 3 (7l . : \

X I | I\ % ), ‘ L ! TN ST

\
N
W 4
H

(01)
=3
[
(z)
=7
L
- S5
T

&
\

5

o

Y

A
\E

SE

3

o

O

P

9

i g % . . 03973

-

No Development Zone

Vandhiya 200 to 500 m from HTL

' CRZ - IV
‘ G\ 4 St N .} v ; e - . : i i g Jangi »,
4 | | _ Lt | 3 o RN : S Pt : CRZ - IVA

R ‘ F-42-E-12INW- e —| |DATA SOURCE

‘ B e —-A L 1) National Center for Sustainable Coastal Management
o oo SRR R R i 1) HTL, LTL, 2) CVCA, 3) CRZ Lines,
, P = i 4)CRZ - 1A
o o \ 5) Infrastructure facilities such as Lighthouse,
| 9 (=) L B : il - — Breakwater or Jetty
o) AT g")
Y N ) 1) Survey of India
i 1) Hazard Line
lll) Gujarat State Coastal Zone Management Authority
****** i ; 1) Administrative Boundaries, 2) Infrastructure facilities such as
Fish Landing Centre, Fishing Harbour,
3) Ecologically Sensitive Zone etc
ABBREVIATIONS
a ; GBS CRZ : Coastal Regulation Zone
NDZ : No Development Zone
F 42 E 12/SW CVCA : Critically Vulnerable Coastal Areas

PREPARED AS PER COASTAL REGULATION ZONE NOTIFICATION, 2011

. Verified by Certified' by Concurred by Approved by
», ks ' (Dr. H. KHARKWAL)

\ .'i'/Scier:;iﬁs;g i
wafave, a9 @ Sieary gRada wEen

. < Q\NV":‘::___,,. /2‘ Min.of Environment,Forest a;:di Climate Change
| o] v \ DireCtor (EnVironment) Govt. of India',.New Delhi

Gandhinagar.
s Coastal Managemeent, MoEF&CC b ’

=

Prepared by
NCSCM

. : .
. ‘ National Centre for Sustainable Coastal Management
i (Ministry of Enviironment, Forest & Climate Change)

TN

Chennai - 600 025

Prepared for

FORESTS AND ENVIRONMENT DEPARTMENT
70°300'E 70°32'30'E 70°35'0"E 70°37'30'E Government of Gujarat




	GJ_2011_Map_No_GJ203.pdf
	GJ CZMP Map No. GJ 203

	GJ_2011_Map_No_GJ204_Revised.pdf
	GJ CZMP Map No. GJ 204 Revised

	GJ_2011_Map_No_GJ219.pdf
	GJ CZMP Map No. GJ 219

	GJ_2011_Map_No_GJ220_Revised.pdf
	GJ CZMP Map No. GJ 220 Revised


